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closely supervised. The following

steps are proposed:

(i) surprise patrolling in service
lanes and servants’ quarters;

(ii) shortening of beats in select
areas;

(iii) expanding patrolling by wire-
less vans;

(iv) providing spot lights in patrol-
ling vans; and

(v) providing powerful torch to
each foot patrol constable.

Indian Ecomomic Service

1167. Shri Rameshwar Tantia: Will
the Minister of Home Afalrs be
pleased to state:

(a) whether it is a fact that a
large number of posts in wvarious
grades of Indian Economic Service
are lying unfilled;

(b) if so, the reason therefor;

(c) whether it is also a fact that
the Service has not come into full
operation so far; and

(d) if so, the reasons for such

delay?
The Depaty Minister in the Minis-

try of Homg Affairy (Shri L. N.
Mishra): (a) and (b). There are 59
vacancies against the sanctioned

strength of 324 posts in the Indian
Economic Service. These vacancies
are due to the fact that the number
of persons recommended by the Union
Public Service Commission wag less
than the number of posts, Moreover
37 vacancies have been reserved for
those officers already holding the en-
cadred posts but who were not consi-
dered fit for inclusion in the Service
at the initial constitution by the Com-
mission. According to Rule 7(3) of
the Indian Economic Service Rules,
1881, such persong have to be conti-
nued on their posts as at present and
will have to be given opportunity of
applying and getting selecteq if they
are found wsuitable for future
vacancies.

(¢) and (d). The initial constitu-
tion of the Service is almost com-
plete. Stepg are being taken to fill
the vacant posts in various grades of
the Service in consultation with the
Union Public Service Commission.
Preparatory work for open market
recruitment to Grade IV of the Ser-
vice is also in hand.

0il and Natural Gas Commission

1168. Shri J. B. S. Bist: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the Oil and Natural
Gas Commission appointed some ap-
prentices for the posts of shift
mechanics and shift engineers;

(b) if so, whether the terms offered
to them at the time of selection are
not being given to them after the
completion of apprenticeship period;
and

(c) if so, the reasons thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun KEabir):
(a) Yes, Sir.

(b) No, Sir,
(c) Does not arise.

12 hra,

RE: MOTIONS OF PRIVILEGE

Mr, Speaker: In spite of the advice
given to me, I must make it clear
that I have received two nolices of
privilege motions, one by Shri Bagri,
and the other by Shri Hem Barua.
As they concern me personally. I
have thought it fit to put them before
the House. Both say that the wild
allegations against the hon. Speaker
of the souse made by a newspaper
called Indian Times of September 20,
are a calculated move to undermine.

An Hom. Member: We have not
heard of that paper.
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Mr. Speaker: Shri Bagri had sent
me the cutting also of the paper.
The allegation is that I have built a
-house after becoming Deputy-Speaker
and then Speaker.

An Hon, Member:

What is
.harm?

the

Mr. Speaker: The other allegations
.are that I have been writing to some
industrialists to give advertisements
to one newspaper that I had started,
The Spokesman. This is the second
-allegation. Another allegation is that
I have amassed wealth, but he does
not say anything about my accounts,
bank balance or any such thing.
Probably he means only the building
of a house. Therefore, before I take

Shri Nath Pal (Rajapur): And that
‘you rented the premises of your

thouse. 1 had the misfortune of going
through that.
Mr. Speaker: Yes, that 1 had

rented the premises of the official
building to that newspaper, and,
according to him, I have charged
rent from the paper.

Shri Hari Vishnp Kamath (Ho=
shangabad): To the Indign Times?

Mr., Speaker: If I have done any
-of these things, certainly I should not
be here in the Chair, I want it to be
clarified, Therefore, besides the two
Members who have given mnotices,
‘Shri Hem Barua and Shri Bagri, I
‘would request some other leaders of
the Opposition also to join in that
-group which I will request to see me.
1 will place all the facts before them,

Shri Bhagwat Jha Aszag
pur): That is a rag.

Mr, Speaker; I have said already...

(Bhagal-

Some Hon. Members rose—

Shrimati Yashoda Reddy
nool): This is unnecessary.

(Kur-

SEPTEMBER 23, 1964

of Privilege 3264

Mr. Speaker: It must be cleared.
I have said that the advice given to
me was that I should consult the
Prime Minister.

Shri Hem Barua (Gauhati): Before
you say anything, may I submit that
I gave notice of the motion because
I do not like this sort of nasty propa-
ganda against the hon. Speaker of
this House by a newspaper.

Shri Harl Vishnu Kamath:
rag.

Itis a

Shri Hem Barua:
rag. Another thing. This item
undermines the prestige of the
Speaker of the Lok Sabha, and also
undermines the prestige of the House.
I have said specifically in my motion
that the editor of this newspaper and
the writer of this nasty stuft and
also the printer of this newspaper
must be brought to boock ani some
steps must be taken against them.
We cannot tolerate thig sort of cam-
paign. [ will clarify my position,
Sir. I do not want thig sort of nasty
campaign against the Presiding Officer
of this supreme and sovereign forum
of the nation. I do not agree with
you in one thing only. What is the
purpose of calling some represen-
tatives or some Members of Parlia-
ment to your chamber? Tet us
proceed with this privilege motlion
and let us take steps against those
people because it is our right to take
steps against them.

It might be a

Mr. Speaker: I shall not be able
give any explanation if it is taken up
in the House. Therefore, 1 should
aepprise certain Members and give
them facts and then they can argue
or take it up. It is necessary that 1
should give all those facts.

8hri Hem Barua: You need not try
to clarify your position to ua, The
thing is this, This man must be
asked to substantiate the charges; it
he fails, he must be thrown inte
prisom,

-
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Shri A. 8. Saigal (Janjgir): Sir,
on a point of order. As regards the
allegationg that have been made or
were published in the papers and
which were sent to you as a Privilege
Motion, it was the duty of Mr. Hem
Barua; he should have written a
letter to you and met you in the
Chamber. I want to meet you in
this connection. It is not justifiable
to write in this way....(Interrup-
tions.)

Shri Hem Barua: I have already

written a letter. He is charging
me......
Mr. Speaker: Order, order, I am

thankfu] to the hon. Members, Their
objective is not to malign me. Their
aim ig that action should be taken
against the paper or the editor. But
we should not prejudge the man, Qurs
is the sovereign Parliament and a
supreme House. We should not be ina
hurry and give a judgment before
hearing them, Therefore, I would re-
quest the hon. Members, as I have said
before, to consider this. I would
request some hon, Members of the
Opposition. They should sit with me.
I will place the facts before them
and then they can call the editor also
and get his story as well. After-
wards they might take up the attitude
that they desire. That is my request.

Shri Hari Vishnu Eamath: You are
setting up a noble precedent.

=it avrft (faTe) © sewer Wy,
ag o shfaser @ fear mar § ™
H F1f T A O ALY § qfow
JEE @ W Seaifaw 9gfy & e
# &1 7z Hfgsts Mm@ SAaifas
qafa ® 7= & fag fear mar g o &
f& amifas ogfr agd i @
Farf I GFAT § | T A AAX A
e TE g |
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v W c §fF 3§ AR
ofaiud ¥ @Ok o ofwT & &y
FIH T 1% ofom 4 § @ T
Mifadtsr 1 qama @A A gar |

There is nothing said against me so
far as my conduct as Speaker is con-
cerned. Therefore, it is necessary
that it shuold be.... (Interruptions.)

I do not think that we shouid pro-
ceed further,

Shri Kapur Singh (Ludhiana): May
I say a word? There is not a Mem-
ber in this hon. House who has not
been pained over what has happened,
but the procedure which ig being
suggested by my two hon. colleagues
that the privilege motion shoulgd be
taken up formally at this stage is not
justified, I wish to say that the pro-
cedure which you have suggested
now seemgs to be the best in the
circumstances and we should follow
it,

ot %o ATo foar®t : (FmET)
W9 T @742 |T% W8T, §C | WIS
qg Sw a1 & 7T g fE o wrt
zq faq ¥ fag &€ Yo FrremT &,
ag 99 ¥ ¥9 O W ¢ AR 9@ A
7z fft fafree & fawms, fFet i
=fig & faams a1 afwe ¥ fawrs
/Y AT 2T § | TAHE FT W 4
[ & man @ fe g & @@l w0 Afew
A T CALVE F AT AT E N
gy FAA ¥ wafEew  sToETdr
FsoTAE FT AN E 1 K o ¥ ¢
o sTeat § 6w w & g @@
g f& oo @ A oW A
w7 Afew & WK ANRMT ®
qa wT IW & A F a9 A
T
would request the hon. Member to

go through it and just sit with me
for ten minutes and then we shall
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[Mr. Speaker]
see, (Interruption). Order, order.

I would request all my hon. [riends
and sympathisers—I presume all
Members here are certainly sympa-
thising with me—just to see it
through and the truth be sifted and
brought before the House. In my
own interest, I want it.

tThe Minister of State in .the Minis-
try of Railways (Dr. Ram Subhag
Singh): 1 beg to submit that if we
start taking note of such frivolous
charges, there would not be any end
to it, It would, therefore, be in the
best interests of the nation and of
this Parliament not to proceed with
it any further. (Interruption).

Mr. Speaker: Order, order. ] may
say this much. If it had not been
sent to me, pesonally 1 would not
have brought it before the House,
and I would have rejected in my
chamber and not allowed any Mem-
ber also to mention it. But it con-
cerns me personally and the dignity
of the whole House is involved. If
I am not a person fit to hold office,
certainly I should not be here. If
there is any truth in that, certainly
I am not a fit person. Because it
concerns me personally, and there is
a paper that might go round—it
might be read by people—and as a
regular .motion has also been sent to
me, I would request hon. Members to
agree with my proposal. (Interrup-
tion).

Several Hon, Members rose—

Mr. Speaker: Order, order.
Shivaji Rao S. Deshmukh.

Shri

Shri Shivaji Rao S. Deshmukh
(Parbhani): You have been very
pleased to remark that the issue of
privilege is not involved because
what has been criticised does not con-
cern you or your conduct as Speaker.
I think it does, because you have
been specifically described as the
Deputy-Speaker; it is not a question
of mere designation. The allegation
is that you have amassed wealth
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after becoming the Deputy-Speaker.
So, the insinuation is that you have
used your office ag Deputy-Speaker as
a means to procure wealth, So, in
my humble view, it still concerns
your conduct as Deputy-Speaker
because the insinuation is that you
used the office of Deputy-Speaker
with a view to prevail upon certaln
things. ... (Interruption).

Some Hon, Members rose—

Mr, Speaker: Order, order. 1 do-
not think it should be discussed any
further.

Shri Hem Barua:
procedure suggested.

I agree to the

Mr. Speaker: Then he need 2ot
say anything. Sp many Members
should not stand up together.

Shri Hem Barua:
another submission.

I have to make

Mr. Speaker:
first.

He should sit down

Shri Shivajli Rao S. Deshmukh:
This is very much a question of
privilege; not merely the question of
the person of the Speaker or Deputy-
Speaker,

Mr. Speaker: I have explained to
the Members whether it is a question
of privilege.

Shri Bhagwat Jha Azad: Sir, what
I feel is this. It will be creating a
bad precedent if you accept thiz and
ask this to be enquired into by such
number of Members as you like.
What I want to plead ig that this is
not a paper or a journal which 1Iis
regularly published or which has
got public support or standing.
If you do like this today, tomorrow
everybody will print a bulletin and
distribute it in all the flats and
bungalows and Government offices.
This Parliament will be called upon
to take note of everything that is
printed in every bulletin. Again,
these papers have got only one in-
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tention. They do not want to con-
demn the Speaker or the House, but
they want publicity and they are
small papers. So, if you take this
position today, it means that to-
morrow everybody will print a bul-
letin and circulate it. Therefore, by
doing this, we will be creating a
bad precedent. Therefore, I think
hon. Members like Mr. Hem Barua,
who are very clever, instead of
bringing this in the House, and giv-
ing it publicity, should have writter
to you and should have discussed it
with you, rather than bring it up
here. This House should not take
note of this. This is not a case of
privilege and it would be a bad pre-
cedent.

Some Hon, Members rose—

Mr, Speaker: I do not think we
should continue this discussion. Once
it has cropped up here in the form
of a notice, it does not lie in my
mouth to say that it should not have
been done. It is not fair that I
should say to any Member that he
ought not to have done it. Members
would appreciate my difficult posi-
tion in this context. Therefore, whe-
ther it ought to have been brought
in this manner or not, it is there
now. I have not consulted the
Prime Minister. I was advised that
I should convey it to him, but I was
very impatient to bring it before the
House and I have done it. Therefore,
T have suggested this procedure and
I would request hon. Members—as
many as those who want; I  would
not have any objection 10 that—to
come and meet me,

Shri U, M. Trivedi (Mandsaur):
We would like to come and see you.

We are all agreeable to the proposi-

tion made by you. At the same
time, I would request that either the
Prime Minister or somebody on be-
half of the Home Ministry should be
present at that time when we meet
you.

Shri Hem Barua: On a point of
clarification, Sir,
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Mr, Speaker: He has already
spoken three or four times.

Shri Hem Barua: There are insi-
nuations against me.

Mr. Speaker: Why should he think
like that? I have thanked him.

Shri Hem Barua: We agree to the
procedure laid down by you. At the
same time, there is a plethora of
newspapers like thig that are indulg-
ing in slanderous campaign against
people. How did this paper get its
quota of newsprint, whereas some
other newspapers are not getting it?
I would request the Home Minister
to take stern steps against these
newspapers,

Mo T FAET M (FHREER)
TEq WEIRT, T2 I1F AT 2Y AT AR
f dfet #1 5% o #7 Aver faegw
g 2, #F et 9T Afam W)
FEX WRI FT ATA A9 F A9 AT A

ST AT 3% 7 AT | 48 UF AT
wA FA A R AT F s
¥ fams—ael < 1 ST FEAEY

AT &, 99 F geg ¥ A W waT
MT—g® a@ 1 FE d@ owr
Tl wifey, N® @ T AT G
W T T=wfa F fag g, @@ @@
oy & fag o @ =few o

wreaw g ¢ s OE AT g,
a1 37 "= 2T, AfFT oF FIw Bw
wE, g o o, @t aw geré W
mé, & v Farer a § oW @ A
foumr w1 & a1 ™ 1 AH FIO
oot ¢ | gafay & ¢ 9T SEaT
g f ag a= ara am g o g

g st Aar ooy wier S
(sft W wggT W) WA hEET
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[ are FZrgT e )
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T 59 I A% § WFT 9C F9E
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S99 &, TH FSA &, A UF G
e 2, W OF A ¥ 91 ;M F FAT
Tt e &
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7 £ fF & 2mAr Tifed fs w2 amn
FITE | Faer gaTe 75 741 ¢ o faeraa
oRT § | THY SgET a€ qg FWA
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oft WYd (weihrg) W AR qne
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Fg WY ¢ A SuF faeme a5y v
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Shri Hem Barua: That {s why we
want deterrent punishment.

ot wre wgge wes gt
# aiwr gEa 1 [gET IEE
A 3, A9 §, I T I A
AR | AfEmTm I A S A
IR T FE AR A fafee S
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